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remain'ing on board. INSAT-IB is estimated 
(9 have an useful on"orbit life until lat~ 
1989. In mid-1986, the next INSAT-I 
satellite, INSAT .. IC. is stated to join 
~NSAT .. IB in orbit to provide an active, . 
on-orbit spar capability aud to complete 
tbe two,.satellite INSATB I pace-segmeot. 

Sport Author ity of India 

2456 . .sHRt G.G. SWELL: \Vill tbe 
Minister of YOUr AF AIRS AND 
SPORTS be pleased to tate: 

• (a) whether be vi i ted the headquarter 
of the Sports Authori ly of J n ia recently; 
if so, his reaction at the talling and other 
matter; 

(b) the budget allocated , to th 
. Authority; and 

(c) the amount it has spent so far? 

'THE MINISTER OF STATE 1 THE 
DEPARTMllNT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R .K. JAr
CHANDRA SINGH)! (a) the Minister of 
State for Youth Affairs and Spott visited 
the offices · of the Sports · Authority of 
Iodia (SAT) and noted it staffing ' position , 
and other matters. 

(bf The budget propo ai' for SAl for 
1985-8'6 total up to Rs . 550 lakhs, 

(c) Since it inception SA r had in
curred an expenditure of about Rs . 288 
lakhs up to 31st March, 1985. ' 

Assault on Offielals of Tlhar Jail 

2457. SH , I MOHD. MAHFOOJ ALI 
KHAN : Will the Mini ter of HOME 
AFFIRS be" pica. ed to state: 

(a) whetner certain officials of Tihar 
Jail were recently assaulted by the Punjab 
exttemi ts 10dgeo in the jail; 

(b) if so, the detail thereof; and, 

(c) action ' taken by Governmont in the 
mattet ? 

THE MINISTER OF STATE IN TH 
MINISTRY OF HOMS AFFAIRS (SHRl· 
MATe RAM DULARe SeNHA) : (a) Yes, 
Sir. 

(b) At about s.lS p.m. on 13,3,19 S 

2 undertrjaJ prisoners and a National 
Securi ty Act detenu bad assauhed one of 
the Assistant SUperintendents in th District 
Jo.iJ and caused ~jm injuries. An alarm 
was rai ed immediately by, tbe jail authori .. 
ties and the ituation was brought under 
control. Lat r, tbe Assistant · Superinten
dent was got medically examined in the 
Ram Manohar Lobia Hospital. 

(c) A caSe under Section 186/353/332/ 
506/34 IPC has been r gistered at Police 
Station. Janakpuri against tbe deJinquent 
prisoners . F r committing st!rious jail 
offenc s, the 3 accused persons have been 
warded punishment of 3 months segrega

tion and toppage of their. interviews for 
the arne duraHon, under the provisions of 
;Punjab Jail Manual. as applicable to the 
Union Territory ot Delhi. A Clo e watch 
is also bing maintained ov r the three 
prisoner . 

Incre .. sc of Nuclear Cap bility of Pakistan 

2458. SHRI NARAYAN · CHOUBEY : 
Wil.1 the PRIME MINISTER be pleased to 
tate: 

(a) wh ther Oovernrn~nt are aware of 
the continuous reports; both inside and 
outside the country, of the s teady increase 
of the nuclear capability of Pakistan; 

(b) if so, Gov fnment's reaction 
tbct;'cto; 

(c) the extent to which endia is depen. 
dent on foreign ' countries for the produc
tion of nuclear ene~gy; 

(d) the l:lction Government propose to 
take to increase indie nisa Hon of our 
country's atomic energy progratnm ; and 

(~) whether the programme is time
bound; ,if so, the tentative time-limit to 
compJet iodig nisa tion of the pres nt 
phase of atomic energy programme? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCEINCE AND TECHNO
LOGY AND IN ,THE DEPARTMENTS 
OF OCEAN DEV LOPMENT ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI S~nVRAJ v. PATIL) : (a) Yes, 

. Sir. 

(b) Government have taken into 




